
CENI'RAL ADt1IJ'JISTRATIVE TRIBU~L 

ALLAHABAD BEN:H, ALLAHABAD• 

Allahabad this the 25th day &f March, 2004. 

Original Application No. 1075 of 2003 

With 

Original Applicati•n No. 1109 of 2003 • 
• 

(OH1n Cew:t.) 

Hon'ble Mr. Justice S.R. Singh. vice-Chairman. 

Hon• ble Mr. 5 .K. Ha jra, ?1ember- A. 

1. Amit Kwnar Singh s/o Sri Awadh Narain Singh 

R/e V:t:ll. and Post-I<atwanth, Distt. Sant Kabir Nagar. 

2. Atul Chandra Pandey S/o Sri Aditya Pandey 

R/o Vill-Badgo, Post-Baur Vyas 
Distt. Sant Kabir l'Jagar. 

3. Uday Narain Yadav S/o Sri Jai Ram Yadav 

R/o Vill- sarvarpu.r, Bharauti, Distt. t1au 

Presently posted as GDS/Mr, Belha Kala Branch, 

:>istt. Sant Kabir Nagar. '\ 

4. Jai Prakash r1ishra S/o Sri Chandra Bhan Mishra 

R/o Vill. and Post- Bisa uwa, Distt. Sant Kabir Nagar. 

5. Uma Shankar Yadav S/o Sri Shatrughan Yadav 

R/o Vill. and Post- Rayath, )istt. Basti. 

6 . Radhey Shyam S/o Sri Ram Dhani, 

R/o t'1ohalla. Thakur Dwaranear-Mehadawal, 

Pes t- Mehdawal, J istt. Sant Kabir Nagar. 

7. Ramesh Chandra Pandey s/o Sri J\·rala Prasad Pandey 

R/o Vill. Bajaha, Pos t- Raya th, ' i s tt. Basti. 

a . Chandra Kant ?-1a ni Tripathi a/a 32 years, 

S/o Sri Jokhu Mani Tripa thi, 

R/o Vill. and Pos t. Oeopur, Beoria I{ha s, 

!Ji s t t. Deoria. 

• •••••• Applicants in o.A 1075/03 

V E R S US ------
1. Union of India through the Se cretary, 

M/• communications, D/• Posts. New oelhi. 

2. The Superintendent ef Post Offices, Bast! Mandal, 

Ba sti. 

3. Assistant Superintendent of Post Offices, 

aansi sub Division, Bansi. Di s tt. Basti. 
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4. Assistnat Superintendent of Post Offices. 

Sub Division neoria, Distt. oeoria • 

• • • • • • Resp::>ndent a in o,.A 10 75 /o) 

Ravindra Kumar Tripathi a / a 30 years , 

S/o Sri Bhuwneshwa r Pra sad Tripathi 
R/o Vill. Teduha ri Soyam, Post- Ga ndhi Gram Saorala, 

Distt. Sant Kabir Nagar • 

• • • . • . i\pelicant in o .A 11o:J/ . i 

V E R S US - - - - - ... 

1. Union of India through the Secretary, 

M/o Communications, "J/o Por.t s , 1-Jct.-1 De !hi. 

2. The Superintendent of Post Offices, 
Basti Mandal , Basti. 

3 . Sub Divis i o nal Inspector (Postal), 
Khalilabad , '.)istt. Sant I<abir N'agar • 

• • • • • • Respon·ienta in o .A llu_J / t 

counsel for the applicant :- Sri H.P. rtishra 

Counsel for the respondent s :- Sri R.C. Jo~hl 

0 R D E R -------
By Hon 'ble l1r . Jus tice S . R . Singh, 'IC. 

Both these O.As are directed aga1n3t the rder 

dated 05.09.2003. In O. A t.Jo. 1109/03 hov,ever, a c::>A · 

order da ted 06 .09. 2003 i s also impugned. In the circ~ 

therefore, it would be c o nvenient to ~isp~se oi t~e 

b y mea ns of a common order. 

J 

2. The applicants he•rein have been working' as -Wl.> 1lf · 4' 

GOS ( tID/t-C). It appears that a policy 1ecisi n \1.1 - t"'J, li 

to fill-up the va cant posts of GJS by uppointfng1 ~Ay 

substitute. The orders in this rega r d were i~·~e~ ~y tA 
Directorate vide lette r dated 14 .08.201J3 and tl·.e f~ 11 

lette r dated 05 .09 .2003 has accordingly 1:--eei'\ .1..,. 0.'~11 ~~ 

i I 1 • t appo nt any subotitute in the v acant posts 0£ G~S. r~ £ 

also provided in the order dated 05.09.2003 tl!1at in' 
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any expenditure is incurred towards any substitute, the 

concerned Up Mandaliya Nirikshak/ Sahayak Adhikshak and 

other unit incharge \·l:)Uld be personally responsible. Decisim 

to dis-continue the prevailing system of appointing 

substitute GDS is a policy decision and scope of judicial 

interfe r ence a9ainst the policy decision i s very limited. 

The impugned pQlicy decision is not shown to be violative 

of any s t a tutory provisions nor can it be said to be 

suffering from vice o f ma lnfide and arbitrariness. The 
11t) '\_, 

applicants have acquired~right to held the post. In the 

circumsta nces , no inte rfe r e nce in the matter i s called for. 

It is hot·Jever, provided that this orde r is without pre judice 

t o the right of the applicants t o seek a lternate appointme nt 

or regularisation under a ny scheme or rules . In case, the 

applicants file a ny repre sentation in this conne ction, the 

same shall be c on s i der ed a nd dis po sed of in accordance with 

law as early as possible preferably trrithin a period of two 

~onths from the date of receipt of the representat ion. 

It i s further made clear that pending decision of the 

repre sentat ion, the applicants may be allotr1ed to continue 

if they have not been dis-engaged by now. 

3. Accordingly the O.A is d isposed of with no order 

as to costs . 

/Anand/ 


